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Heard Mr.3arc-T)dranath 

Ad vOc ate for the Applicant and ' r. D. N. 

1xiishra, learned Standing Counsel for t,t-IP 

Railways.It has been disclosed in the 

counter that thd grievances of the Apf-liCant 

as raised in this Original Application hav e 

z) e e.n resolved during the pendency of this 

Ori -inal Applicar-icn.A co,-y of the said counter 

has already oeen served on the Counsel for' the 

Aj-.i-licant on 21.6.200,2. 

in the aforesaid Vremises 	 A 
TLjearned Standing Counsel 	for the Rdil,~,?ays 

undertakqs to Clearup all the arrears of the 

at'-plicant,if not 	already done, within a ~,eriod J 

Of two months frO111 the date of receiipt of a 

col.y of this order. On the face of the said 

undertakincs,the Resi~,Ondents are directed to 

clearu~, the arrears Of the apr-licant,if not 

already done in the meanwhile, within a. pe- ricd of 
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Lt.22.4.2002 

Ld.Counsel fDr the 

ap-~ licant is prE!Sent. 
Z'ri D,.N.Mishra,Z~.C. for 
the Railways has alread3 
filed memo of Appearance 
for all the Respondents 

on 8.4.2002 and to-day 
prays for time t~) file 
counter. JAP-0^4 - 

tu,o itionths from the date of receiit of a copy 

of this order. 

Wi t h t tle 	aforesaid ojservati-.ns 

and directions the OAA is allowed out in the 

circumstances, however., without any order as to 

costs. 

So-nd co~)ies of this order to 

all the parties arid free copies of this order 

Time granted till 
13.5.2002 ifo -counter. P 	\_~_ X))o 'Z:j 

oe given to learned 

Sid es. 

counsel for both 

(MANOPIANJAN ~cHAN,.ry) 
M E1,13 5P, (JU DI CI A L) 
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Ld.,C Dun se 1 	F -,,, --- 	~.. 
applicant is PresenL T 

Ij - . 

5 tanding C--)unsel fDr th,~~ 
prals for furth~-~,. 

  


